12.

13.

14.
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CERTIFIED TRUE COPY OF THE SPECIAL RESOLUTION PASSED BY THE MEMBERS
OF TUL CENTERPIECE DUSINESS SOLUTIONS PRIVATE LIMITED (“COMPANY") HELD
ON WEDNESDAY A5 OCTOBER 2025 AT 0500 .M, (ISTL

APPOINTMENT OF MR. HARDEV SINGH (REGISTRATION NUMBER: IBBLIPA-0021P-
NODITTZ017-18/10449), REGISTERED INSOLVENCY PROFESSIONAL TO ACT AS
LIQUIMATOR OF THE COMPANY,

“RESOLVED THAT in accordance with the peovisions of the Insolvency and Banknugecy Code, 2016

read with the Insolvency sod Bankrupicy Board of India (Voluntary Liguidation Process) Regulstions.

2017, Mr. Hardev Singh {(Registration Namber: [BBIAPA-OUZAP-NOO1772017-18/10449) be and is

herely sppointed a5 the Insalvency Professwoant for the purpose of volustary liquidstion of the Company

3t n remuneration of INR 100000 (ladiae Ropess One Lakh only ), exclusive of Goods and Service

Tax, liquidation and sty other oot of pockel vxpenses & may be indurred a! actusls to wind up the -
Comgany, paynble = soch manner as the ligeddator himself may detennine. =

RESOLVED FURTHER THAT any Director of the Company be and s hereby severally and’ or joimtly
wethorived o certify any docemments or to sign sey form, ks may be roguired ar sccessary for the purpose
of filing with the Registrar of Companies or any other stasutory ssthority, on befalf of the Company, in
this rogard and to do all suck acts, deeds and things as may be necessary to give effect wo the aforesald

resolution.™

Certified True Copy
For and on behalf of
Centerploce Business Solutloms Privare Limited,

Q“LL"%U 6 . S

Cauri Shankar Malpani
Director
PIN: 10951552

Date: 15 October 2025
Place: New Delbi

It has been submitted that the Corporate Person did not have any
creditors, whether secured or unsecured, as on the date of
commencement of liquidation, and therefore approval of creditors under

the proviso to Section 59(3)(c) of the Code was not required.

The Liquidator intimated his appointment and the commencement of
liquidation to the Insolvency and Bankruptcy Board of India (IBBI), the
ICSI Institute of Insolvency Professionals, the Income Tax authority and
the GST Departments at Delhi and Noida vide letters dated 16.10.2025
(Annexure J). The Company, in terms of the resolution dated 15.10.2025,
also intimated the Income Tax authority, IBBI and the GST Departments
at Delhi and Noida on 24.10.2025 through speed post (Annexure M).

The Liquidator made a public announcement dated 19.10.2025 for the
commencement of liquidation in Form A of Schedule I as per Regulation
14 of the Voluntary Liquidation Process Regulations in ‘Financial
Express’ (English) and ‘Jansatta’ (Hindi) newspapers on 19.10.2025,
inviting submission of claims due from the Company by various
stakeholders within 30 days from the date of commencement of

liquidation (15.10.2025) i.e., till 14.11.2025. The public announcement

IB-172/PB/2026
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was also submitted to IBBI for publication on its website (Annexure L).

The public announcement is extracted below:

— Awnaxwu.L_ 1 42

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankewpicy Board of India (Voluntary Liguidation
Process) Rogularions, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF CENTERFIECE
BUSINESS SOLUTTONS PRIVATE LIMITED.

5. No PARTICULARS TIMELINE u
| NAME —OF  CORPORATE | CENTERPIECE BUSINESS S()I.UI'I(JNS]
PERSON PRIVATE LIMITED
DATE OF INCORPORATION OF
* | CORPORATE PERSON s
AUTHORITY UNDER
WHICH CORPORATE | o S "
3, PERSON 1S INCORPORATED REGISTRAR OF COMPANIES-DELHI N
| REGISTERED E
| CORPORATE IDENTITY
| NUMBER/ LIMITED LIABILITY s
q jmmmw NUMBER  OF | U74999DL202IFTCIT9653
|| CORPORATE PERSON
Erdamrni O o THE | 19 Ground Floor Lajpat Nogar-T1 Lsjpat
s, |REGISTERED _OFFICE AND |\ o0 ‘New Dxlhi, NEW DELHI, Delhi, |
" [PRINCIPAL OFFICE (IF ANY) Ma"“ 0024 ‘ AN g
| OF CORPORATE PERSON '
LIQUIDATION
6. | COMMENCEMENT DATE OF | 15102025
CORPORATE PERSON
HARDEV SINGH
ADDRESS: 101, PLOT NO. 6, LSC,
VARDHMAN  RAJDHANI  PLAZA,
NAME, ADDRESS, EMAIL | NEW RAJDHANI ENCLAVE, DELHI.
ADDRESS, TELEPHONE | 110092
7. | NUMBER AND THE  EMAIL ADDRESS:-
REGISTRATION NUMBER OF | SINGH_HARDEV@RIDIFFMAILCOM
THE LIQUIDATOR TELEPHONE NUMBER:+9] |
0810331425
REG, NO.:IBBIIPA-02/IP-
NOO177/2017-18/10449
LAST DATE FOR SUBMISSION
8. | OF CLAIMS 1401172025

Notice is herehy given that CENTERPIECE BUSINESS SOLUTIONS PRIVATE
LIMITEDhas commenced voluntary liguidation onl 5/1072025.

The sakeholders of CENTERPIECE BUSINESS SOLUTIONS PRIVATE LIMITE Dare
(:"\' Sy

IB-172/PB/2026
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43

hereby called upon 1o submit proof’ of their claims, on or beforve 14/1 172025 o the Liquidator at

the address memmionsd agadinst i’

The financial creditors shall submit their proof of claims by electronic means only All other

stakeholders may submit the proof of claims in person, by post or by electronic means.,
Submission of Slse or misleading prools of claim shall stirsct peaaliies

" |’-

> " LAV

{ \
Hardev Singh 4
Liguidator CENTTRPIECE BUSINESS SOLUTIONS PRIVATE LIMITED
REG. NOUIBBUIPA-OUZAP-NOO177/2017-18/10449

Date 16/ 1072025
Place:New Delhu

15. The intimation of commencement of voluntary liquidation and
appointment of Liquidator was submitted to the Registrar of Companies,
NCT of Delhi & Haryana in Form MGT-14 (Annexure N). It is submitted
that, owing to a technical error on the Ministry of Corporate Affairs
portal, the e-form could not be filed within the prescribed timeline, and
the master data of the Company on the MCA website was thereafter
changed from “Active” to “Under Liquidation”. The Status Report of the
RoC records that the said MGT-14 was taken on record and that, as per
the MCA master data, the Company Status is “Under Liquidation”.

16. A letter dated 13.11.2025 was received from the Employees Provident
Fund department calling upon the Company to pay dues, and an
inspection notice was received from the Employees State Insurance
Corporation; the Company/Liquidator submitted its replies with the

requisite documents and paid the amounts determined.

17. The Liquidator filed a Preliminary Report on 29.11.2025 as per
Regulation 9 of the Voluntary Liquidation Process Regulations. As per
the said report, the assets of the Company as on the liquidation
commencement date comprised cash and cash equivalents of Rs.
14,99,598/-, against which provisions for expenses (Rs. 13,24,280/-)
and short-term provision for income tax (Rs. 1,00,000/-) totalling Rs.

14,24,280/- had been made. The same is extracted below:

I[B-172/PB/2026
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At fnid 63
Hardey Singh 101, Plot No. 6, LSC, Vardhman Rajd
| B Com., FCS, LLB, 1P Plaza, New Rajdhani Enclave, Delhi-110092
: Registered Valuer H-10, Radhey Puri, Delhi-110031,
1P IBBUIPA-002/IP-NOD17T2017-18/10449 M: 098103314125
RV Registrution No. - IBBIRV/DG2019/11174 PAN, AUTPS 1024

Emails slngh 19700 rdeviwyg muileom

singh hsrdeyuredifinaileam

PRELIMINARY REPORT OF THE LIQUIDATOR

[Prirsuant to Section $9(2) of the Insolvency and Bankeuptey Code, 2016 read with
Regilation 9 of Inswivency and Bankruptcy Board of india (Vohantary Liguidation Process)
Regulations, 2017}

I INTRODUCTION

Centerpiece Business Solutions Private Limitedis a private cotmputy (hercinafiee referred
10 as “Company”), having CIN: U74999DL202)FTC379633, was incomporated on
06.04 2021, having its regisiered office at [-19, Ground Floor, Lajpat Nagas-f1[, Lujpat X
Negar, New Delhi-110024,

TRGE Copv

The Company in its general meeting held on 15.10.2025, at the registered office of the
Company, had passed a special resolution to appoint the undersigned as the Liguidater of
the Company under section 59 of the Insolvency and Bankruptey Code, 2016 (“IBC").

The Liquidator, in pursuance cf section 59 sub-section {2) of the |BU read with
regulation Yof Insolvency and Bankruptey Board of India (Voluntery Liguidation
Process) Regulations, 2017, (“Liquidntion Regulations™) is required to prepare and
submit his preliminary repart Lo the Company, which is as follows:

A. CAPITAL STRUCTURE

As per records available to me, the capital structure of the Company as on
15.10.2025,("Liguidation Commencement date”) is as under:

| Number of | Amount
shares | (In INR)

10,000 100,000/

S.No, | Particular
A | Authorized Share Cupital;
" | Fquity shares of INR 10 each .
Issued, Called Up and Paid-Up Cupital: .
) :
| Fquity shares of INR 10 each, N | VR |

S—

Ihe Company hesonly one class of equity shares having & par value of INR 10 each
(Indian Rupzes Ten only). At the time of the distribution of assels, the equity
Sharcholders are cligible to receive the remaining assets of the Company afler
distribution in accordance withsection 33 of IBC,

C‘:;.\ W
\\ Pege | |

IB-172/PB/2026 Page 9 of 41
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Hardey Singh 101, Plot No. 6, LSC, Vardhnan Rujd
i 0 Com.. FCS, LLB, I Pazd, New Rajdbnai Enclave, Delhi-110692
Registered Valuer H-10, Rudhey Purl, Delbi-110051,
: 1P: 18BLIPA-D02AP-NONT/2017-18710449 M: 09510331425
RY Registration No, - TBBIRVDG20191 1174 PAN. AUTPSI027)
Email: slagh 19700 riber i immail.com
slogl hsrdey@redifimail cony

B. ASSETS & LIABILITIES

Tae Compuny bas sntimated the intiatior. of liquidation uncer the provisions of section
39 of the IBC 1o the Registrar of Companies vice Form MGT-14 dated 03.11.2025,
bearing SRN-AB8759302. However, it is higalighted that Form MGT-14 could not be
filed within the statutory timelimedespite ordent ¢forts due 10 techrical issues ca the
websile of Ministry of Corporate Affairs.

Furthes, it s submitted that the Company filed the declannion of solvency with the
lwolvency and Bankruptey Board of Incin on 16.19.2025. However, since Form MGT-

|1+ i3 still pend:ag tor npproval, the declaratien of solvency dated 15.10.2025, slcag with

the audited firancial ststements for the financial vears eoded 11.03 2024 and 31.03.2025, .
are yet ta be filed with the Registrar of Companics, NCT of Delli andHarvana, in Foom |
GNL-2.

l"’f l'j:l{’Y

As per records and information avaiiable to me, the Company s left with the nssets and
liakilities Cetails as the following:

Assets:

S No. | Particulars ! Amount ([a INR)
L | Cash and cash equivalents 14,99,598.00v. |

| Total | 14,99,398.0)-
Liabilities:

8. No, | Partlculars . Amount (In

) _ INR)
o | Provisions for expenses (Management of the Company | 13,24,280.00/-
- has made the provisions for expenses) g b i
2. | Shert term provisions {income ax) 100,000,000

| . Total | 14,24,280.00/ |

Nofe: Ax per the Pubils Arnnowncement dated 19.10.2025, last daie of submission of
clalm was 14.50.2025. However, we have ma recwived any elaim ageainst the Company

I MATTERS RELATING TO PROMOTION, FORMATION OR FAILURE OR
CONDUCT OF THE COMPANY

The Company is & private Lmited campany was incorporates under the provisions of
Compsdes Act, 2013, on 06.04.2021 baving Company Identification Number as
UT4PIODL202IFTCI96%5and having its registered office at [-19, Grounc Ficor,
LajpatNargar-111, Laipat Nagar, New Delhi=110024. It was set up 1o carry on the business

J
’ o L W\)

Pope | 2
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Hardev Singh 101, Plt No, 6, LSC, Vardhmun anm 5
' ~

J B Com,, FCS, LLB, IV Plaza, New Rajdhani Enclave, Delhi-
Registered Vajuer H-10, Radbey Puri, Delhi-110051,
1 IBBUIPAADOLTP-NOOT 777200 7- 1 8/1044% M: 09510531425
RV Registration No, - IBBURV G 2401911174 PAN, AUTPS1025)

Emails slugh 19700 rdevigmall com
. slagh hardeveseediffmail com

10 provide end-to-end business process outsourcing and IT-enabled services in¢luding
dita, voice, video processing, call center operations, sechnieal support, softwarc
developmens, consultancy. analytics, ERP, Payroll and ober back-office solutions ucross
industries ylobally, The Board upon considering Uie carrent operating situation of the
Company and is of' the opinion that due 1o non-nvailasiliy of further business prospects,
it is not financially vizble to camry on the business aetivitics. Therefore, managemen:
thougt fit to liquidete the Company voluntasily.

1L POSSIBILITY OF FURTHER INQUIRY
Considering the background, as on date, it 13 poet intended 1o initiate any further inquiry : ‘S
it refution 1o the promotior, farmasion or failure oe conduct of the Company. u) %
IV, PROPOSED PLAN OF ACTION '

A3 per the audited financial statement uptol $.10,2025, the Company ¢es fiol hinve uny
assel, therefore the guestion of selling of asset: does aot wise,

The sstimared tmelines and action plan for carrying cut the liquidation of the Company

is us under:
Maximum tim¢ |
SN0, Activity preseribed  under the  Due Date %ﬂm;nmll
, BC e
Lo | To  werify  the 30 days from the lasc date . 14,72.2025 | 14.12.2025
claims uf receipt of claims. (Naclaim | (Noclaim
| received) received) |
L | To prepare the list | Within 15 days from the | 29112025  29.11.2025
L of stakeholders on | last date for receipt claims

| the basis of claims {No claim {Nvo claim
submitted and | received) reeeived)
| acoepted

3 | To distribute | Within 30 days from the | 00012028 | 06.01.2026
proceeds from | receipt of the amoust
relization of assets
10 thye stakeholders
4. Toprepas the finul | Within 90 days lrom the | 13.00.2026 | 13.00.2026
report and send the [ dme  of  liquidation
sime 10 Registrar [ cormmencement

of Companics
{"RoC™} ad|

e wviimaterd inselines are aufiyvey fo T eaencros and ssatary clpaeanne,

ot

Paye| 3

IB-172/PB/2026
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Hardey Sisgh 10, Piot No. 6, LSC, Vardhman mjaa66

8 Com,, FCS, LLE, 1P Plaza, New Rajdhani Enclave, Delhi-110092
Rugistered Valecr H-10, Radbhey Puri, Delhi- 110081,
1P EBBRTPA-ORLTI-NGO1 77201 7- 18710449 M: 09810331428
RV Registration No. « IBBLIRVNG2019/11174 PFAN. AUTPS1027)
Emadl: st 197080 v il i goonnil ogrn
2% b wrediMmail

Irso lr\\:‘«;;:\' and |

Bonkrupecy Bourd

of Indin (“IBBI™)

Estimate cost of the Liguidatson is INR.14,24,280/. (Indian RupeesFourteen Lakhs Twensty-
four Thousarsd Twoe Hundred snd Eightyondy)

| shall endsavour to complete the liquidation process within 90 days from the Liquidasion
Commencement Date.

For and on bebhnl of
Centerplece Business Solutions Private Limived
(Under Valantary Ligquidution) S

Hardev Siagh
Liquidator \
IBBLIPA-0OZAP-NO177/201 T-18/10449
Dated: 29.11.2025%

Place: Delhd

18. The list of stakeholders was prepared by the Liquidator on 29.11.2025
under Regulation 30 of the Voluntary Liquidation Process Regulations.
No claim was received by the last date, i.e., 14.11.2025.

19. In compliance with Regulation 34 of the Voluntary Liquidation Process
Regulations, the Liquidator opened a separate current Bank Account on
10.12.2025 with Standard Chartered Bank, Preet Vihar Branch, New
Delhi - 110092 (IFSC: SCBL0036023), bearing A/c No. 53205081570, in
the name of “Centerpiece Business Solutions Private Limited in
Voluntary Liquidation”. The Company’s earlier current account with
ICICI Bank Limited (A/c No. 664205600789) was closed. After the
payments made, no funds remained in the liquidation account; the
Liquidator applied for closure on 12.03.2026 and the Bank confirmed
the closure of the account on 18.03.2026 (Annexure V). The letter of the

Bank is extracted below:

I[B-172/PB/2026
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standard
. chartered

18" March, 2026

M/S CENTERPIECE BUSINESS SOLUTIONS PRIVATE LIMITED-IN VOLUNTARY
LIQUIDATION ACCOUNT

101 PLOT NO.6 LSC VARDHMAN RAJDHAN,

PLAZA NEW RAJDHANI ENCLAVE,

NEW DELHI - 110092

Dear Concern

Sub: Account No :::; 53205081570

We wish to confirm that the above-mentioned account has been closed in bank records on
18/03/2026.

We trust the said details would suffice your requirement.
This letter is being furnished on the specific request of our customer.

It would be our pleasure to render any further assistance or clarification that you may require.

We thank you for banking with us and assure you of our best services always.

Yours Sincerely,

Service Manager

IB-172/PB/2026
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The Liquidator submits that the liquidation could not be completed
within 90 days from the Liquidation Commencement Date owing to the
inspection/demand letters received from the Employees Provident Fund
department and the Employees State Insurance Corporation, which
required verification, reconciliation and settlement of dues. The
Liquidator accordingly prepared a Status Report dated 23.01.2026 under
Regulation 37 of the Voluntary Liquidation Process Regulations, placed
it before the contributories at their meeting held on 27.01.2026, and
submitted it to IBBI on 02.02.2026 (Annexures Q, R and S).

A demand of Rs. 8,859/- was received from the Employees State
Insurance Corporation vide notice dated 04.02.2026 (Annexure T) and
was paid. Further, a claim of Rs. 4,87,380/- (Rs. 4,17,000/- plus GST of
Rs. 70,380/ -) for professional fees was received from a stakeholder, M/s
Grewal & Singh, Chartered Accountants, along with supporting
documents (Annexure U), for which the Company had already made
provision in its books. The Liquidator, in consultation with the
contributories, admitted and paid the said claims. Thus, out of the
realisation of Rs. 14,99,598/-, Rs. 10,42,459/- was applied towards
liquidation costs and Rs. 4,57,139/- (Rs. 8,859/- towards Government
dues and Rs. 4,48,280/- towards remaining debts and dues) towards
claims, and the distribution was made on 12.03.2026 in terms of

Regulation 35.

Final report dated 23.03.2026 as per Regulation 38 of the Voluntary
Liquidation Process Regulations has been submitted by the Liquidator
along with the compliance certificate in Form H. In the final report, the
Liquidator has submitted that the Company had no assets other than
cash and cash equivalents, the debts of the corporate person have been
discharged to the satisfaction of the creditors, and no litigation is
pending against the corporate person. The final report was sent to IBBI
and the ICSI Institute of Insolvency Professionals on 25.03.2026 and was
filed with the Registrar of Companies in e-form GNL-2 vide SRN
AC2784278 (Annexures W and X). The relevant portions of the Final

Report are extracted below:

IB-172/PB/2026
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Hardev Singh AV\V\ 101, Plot No, 6, L8C, \'nnihmnz;lra

B Com,, FCS, LLB, IP Plazu, New Rajdhani Enclave, Delhi-110052
Registered Valuer H-10, Radhey Puri, Delhi- 110051,

[P; IBBLIPA-002/1P-NOO1T7/2017- 18/10449 M: 09810331425

RV Registration No, - IBBVRVA/2019/11174 PAN: AUTPS1027)

Email; singh 1770 hardevagmuil.com
gingh hardeviaredfTmall.com

FINAL REPORT

Pursuare. to the provisions of scetion 59 of the Insolvency and Bankruptey Code, 2016 (“IBC™) read with
Regulation 38 of the Insulvency and Bankruptcy Board of India (Voluntary Liguidation Process), 2017

(“YLP Regulations™).
I Buckground of the Company:
Centerpiece Husiness Solutions Private Limited is a private company (hersinnfler referred to as

“Compnany"), having CIN; UT4999DL202LFTCIT9653, was incorpozied on 06,04.2021, ksving its
registored affice at B-19, Ground Floor, Lujpet Nagar-ILL Lajpat Nagar, New Delhi-110024,

(TRE

The Company was established te provide end-tond busliess process outsaurciag and T-crahled
services incliding datn, voice, video processing, cafl centre operations, lechnical support, software
development, consultancy, analytics, ERP, Payroll und other back-office salutions £cress mdustries
wiohlly.

The Company in its genernl meeting held on 15.10:2025, at the registered olice ol the Company,
passadd special reselusions te mitiate the vohuntary liguidation process under section 5% of IBC and to
wppoint Mr. Hardev Singh, (IBRT Registeation Ne: [BBLTPA-GI2AP-NOOL 77/2017-18/1044%) a5 the
liquidator of the Company,

The liguidator, in pusseance of section 59 ol the [BC read with VLP Regulations Is required to prepans
and submit his final report 10 the Registar of Companies ("“ROC"),

‘Ihz sequence of the sleps underiaken in relation W the comineneement of valuntary liquidation arc ns
followe!

8. No. Activity © Timeline
Board moeting ocavened for obtaining approval of the Bound of 1$10.3008
Diractors for the voluntary liguidation of Company. .
Conducting of FGM lor obtaining approval «f the shascholders
2. | of the Company for commencing the voluntary liguidation and 15.10.2028
for the purpose of appainimcat of Tiquidntar,
Intimation sent to the Insolvency and Benkrugtcy Board of India
(“IBBI") regarding commencement of liquidation of the (6.10.2025
Company and appointment of Ligudatee pursuant to Section 59 e
of the Cade.

4| Publishing Public Anaouncement pursuans to Reyulation 14 of | 19.10.2025

B

IB-172/PB/2026
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Hardey Singh 101, Plot No. 6, LSC, Vardhman 261-:4'
B Com,, FCS, LIR, IP Plazs, New Rajdhaol Raclave, Delhi-110092
Registered Yaluer He10, Rudhey Purl, Dethi-110a51.

1P IBBUTPA-DOL/IP-NOO1T7/2017-18/1044Y M: 09810531425

RV Registrution No, - [BBURV/06/2019/11174 PAN: AUTPS102TJ

Famail: singh 19700ardeyamall com
gingh_hsrdevimredilTmailcom

—

| the VLY Regulations, = .
As the  Company
does nol aave any

. ol assels  except cash
Cuompletivn of realisation of assets of the Company pursuant (o P

3 Regulstion 31 of the VI.P Regulations e ?quivnlcm,
this reguirement s
not applicahle 1o the
; Company,
Distribution of procesds fo the siakeboiders purssunl o Lol
& | Regulstion 35 of the VLP Regalticns, e 1%

The soluotary liquidsiion peocess of the Compeny was compleed on 23.05.2026 in terms of
Regulation 37 of the VLP Regubations. The detils as required pursuant ta Regularion 38 of the VLP
Regulations, are as follows:

I. The sudited accounts of the liquidation showing receips and peyments pertaining 1o lguidation
since the liquidation commencement date, Le., 15.10.2025, are enclosed and marked as Aanexure-
L

3. The satement us required under Regulation 38(5) i3 a5 follows:

Not applicable, as the Company doss nol have any
assers other than cash and cash equivalent. Hemce, U
reguirement to dispose off the asseis of the Company
shall not apply. ‘

The Company did not have oy creskitors as o0
liquidation commencesment date.

The assets of the corporate
o | person have been disposed
ol

Thereafler, claim of Rs. §,859- (Rupees Figit
Thowsaod Elght Hundred Tifly-pine only), wis
The debt of the comorate | received on 05.02.2026 and Rs. 4,87,380/- (Rupess
person bas boen discharged to | Four Lakhs Eighty-Seven Thausand Theee Hundred
the swisfaction of the Fighty only) wes received on $6,03.2026 and the ssid
creditors claims were duly paid by the Liquidator [n
consultation witk the contributories.

liguidation commencement date have duly been paid
and the details of lhe same can be referred (o

’Funbcr. the liguidstion experses ingurrsd alter the

IB-172/PB/2026
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Hardev Singh 101, Plot No, 6, LSC, Vardhman 2dan5
B Com,, FCS, LLB, IP Plaza, New Rajdhani Enclave, Delhi-110092
Registered Valuer H-10, Radhey Puri, Delhi-110051,

IP: 1BBUIPA-002/IT-NODI77/2017-1871044% M: DUS10331425

RV Registration No. - IBBI/RVAG20IH11174 PAN: AUTPS1027]

Emuil: sigh 1970 rdevaigniabl.cam
shnzh hardeyarediffmail.com

Annexure2,

No litigation is pending | No litigation is pending agaist the Compaay. Hence,
against the corporate person, | no peovisions for (he same have been creted by the
o sullicient peovision has  undersigned,
been made 1o meet the

obligations arisiag from any

pending litigation,

3. Detalls of the bank sccaiat and duesreceivables of the comonile pessen 85

o

That pursuant o seetion 35 of TRC and Regulation 34 of VLI Regulations, the buard of directors
in its mecting dated 15,10,2025, suthorized Mr. Hardev Singh to change the ncmenclitire amd
operale 1he existing bank account or to open and operate & new bank accourd In sccordunce with

IBC and VLP Regulations.
Pursuant to the ahave, the existing bank scceants of the Company has been closed, detuils of e
sapae are provided heeein befow:
8. No. | Particulurs | Details )
1. | Name of the Bunk [CICT Bunk Limited |
2. | Braoch Address - Advant IT Park, Sector-142, Noidu. == u
3. | IFSC Code ICICOO04145
|4 | Aecount Type Curfent account
5. | Acccunt Number 64205610784

Farther. & néw bank account of the Company was opened for the purpose of valurtasy liquidation,
details of the samye re provided herein below:

i p—

8 No. | Partieulars Details =5
| 3. | Name ofthe Bank _ Standard Chanered Bank
2, | Branch Address Prect Vihar, New Delhi- 110042 S
3. | IFSC Cudc SCBLAD3E02Y
4. | Accoun: Type Current Account
5. | Account Number SITSLSIS |

4. A sale statement with nespect Lo 2ll assets containing: The Conspany doss nat have any immovable
assets and movnble ussets except cash and cash eguivaleal

IB-172/PB/2026
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Hardev Siagh 101, Plot Ne. 6, LSC, Vardhman 246

8 Com., FCS, LLE IP Plaza, New Rajdhani Eoclave, Dethi- 110092
Registered Valuer H-10, Radbey Purd, Delhi-110051.

IP: IBBUIPA-9U2AP-NOOITT/2017-18/10449 M: 99810331425

RV Registration No. - IBEIRVNO6/2019/11174 PAN: AUTPSIO27)

Emadl: sineh ] 270haedey @ gt com
sinuh _hardevaorediTmailcom

1. | Realized value — Nil
2. Cou o(rullmuun (or nny) Nii
3 M 23 oG of saic Not. npplkzblc
4 | An explumlban for the shoetfall, if the valoe realized is No(lpphﬂhh

less than the value assigned by the registered valuer (s
the repoct of the valuation of mwsets under section
SS(INbNri) o Ezguluion IONBKiE ) as the case may be.
5. | 1he person to whom sale s masde Not spplicable, as no
o sale has been made.

6. | Any ciher relevant details of the sale -

’l.i;o:~'

mlWAMIlP-MOIﬁROt’-lMM
Centerpicce Business Solations Private Limited
(Under Veluntary Ligesdation)

Date: 23.05.2020
Pisce: Delbi

Hardev Siegh 101, Plot No, 6, LSC, Vll".llllm

B Com,, FCS, LLB, IP Plaza, Now Rajdbani Enclave, Dedh)-110092
Registered Valuer H-10, Radhey Puri, Delhi-110051.
1P: IBBUIPA-OOLIP-NOOIT7/2017.18/1044% M: 09810331425
RV Registration No. - IBEIRVA6/2019/11174 PAN: AUTPS1027)
Email: stugh 1 978Gy dovi asl.cum
Annexure 2
Liquidation Cast
SNk | WP gy ~ Particulars Amount in rapees
L Rmmmiouofun uww«mmmmnm | 1,60,000.00. |
2 Audit fees 59,000.00/-

3. | Consultancy foes and out-of-pocket expenses (Filisg of funms such as | 7.56,000,00/-
form GNL-2, fornm INC-28 and certification charges). )
4. Newspaper “advertisesneni, filing of forms such as foo DIR-1Z, form 25,425.00-
GNL-2, form INC-28 and certification charges.
S| Miscellaneous expenses {Filing. printing ¢%c) 43,034 .00/
6 | Payment made pursuant to claim received 4,57,139.004-

Total | 1499.990.00- |

l.x't"o;w ‘

IB-172/PB/2026
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23. The Compliance Certificate in Form H is extracted below:

Avin

Hardev Slagh
B Coat, FOS, LLK, ¥ Now Rajdkan: Enelave, Dedhi-1 11492
Repistered Valuer TE-14, Radhey Purd, Dolhi-1 F06S]
(P IBRLAPAQU2AP-NOO L7720 7-1 R 10449 M 09810331425
RY Registration No. - [BBYRYUG201911074 PAN: AUTPS10270
Cmaidl: ol PP Snben apntgrp

EETTT (N VTR TR Tt () (PRI

FORM-H

COMPLIANCE CERTITICATE

Sondder Regudation TS5, of the Insofusscy ana Bameragiicy Board of Indicr (7otuniary Liguidation Frogers)

Regwlations. 20177

weaxt Y
HI, Plot No, 6. LSC, Vardhsan Iy

[, Hlardey Singh, an issolvnzy poofessiooal 2aralles with 1CSI P and regleread with the Bosed with reglerration
numbes [RRVIPACZAP-NOOUTT 2010 18 1049, san e Liguidates for te Volunlary Liguidation Process of
Caterpicee Busaess Solutions Private Limited {Under Volunlary Liquadation)

Migcoee”

I The d=ails of the Volumary Liquidsiion Progess nme a8 urde::
S Na Particulars Descriptson
(n (2] )
Iy Mume of the corpocate peraca | Centerpiece  Business  Saligions
| Privare Limited
i 2‘, CIN/LLPIN of the comarss person UTHIWIDLEINZIFTUST%053
3 NCLT Rench New Belbi
3, Daze of inttintion of voduntary [quidation process 15 10.2625
5. | Dateof sppointiment of Ligoxdatoe 15.102025
b Liquidatar's Ragistiition No. as |P IBBLAPA-OIZIP-NOD1 T7/2017-
- 1810449
T Whethee fle Liquadator was replwced during the | Na
precess (Yes FNe) N
I: o | Nome vi pr:\'inu; Eiwidnlo; anid bis registration Noe | NA
Diate ef replacement o previous |iquidatar NA
8. Dale of cpening of bank accound for liquicatien(wath 10122023
aecoura derails) Name of the account holder:
Centerpizce  DBusiness  Soluticrs
Private  Limited  in  Volunzony
Liguicanon Assount;
Bank: Standard Charterod Bk
Brumch Address: Preet Vihar, New
zlhic |1 O092:
IESU Code: SUBLUIGHO2S
Acconnt Type: Current acaount;
N ) | Account Numbers: 23205081570,
U Date of notles for ucaldd capilaluepaid capital —— NA
| sl ) o
100 | Thase of real ezation of uncalled ;a;'-i!alfunpuid capital | NA
! ceatribation vt |
i1 Dtk o7 imtiteaation o s'uiluh'x;v mﬁorrl_;»;gi .:spg.licnhk.-

IB-172/PB/2026
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Hardey Singh 101, Plot No, 6, LSC, Vardhman R24Zn.

B Com,, FCS, LLB, IT New Rajdhani Enclave, Delli-110092
Reglstered Valaer H-10, Radbey Purs, Delbi-110051,
1P IRBLAPA-N2AP-NOIT 77,201 7-181 0449 M: 09810331425

RY Registration No. - [BBIRVAG2819:11174 PAN: AUTPS1027)

Bmails ol b ey e il

s dieed o wovedil fusudlognoug

8. Iisolveney anc Bunkneptey Roard 16,102025
b, Ircome Tax Depatment 16,11.2025
¢ Reglstrar of Companies MGT-14 10.11.2025
d. Provident Fund deperment NA
e GST deoartment Delhi 16.10.2025
. GST department Noida 16.10.2025
% Others ) NA .
[2. | Amount deposited inte  Corpecate  Voluntary | NA
Liguidutivn Acconnt:
A Amaunt of unclaimed dividends; K §
b, Amaunt of undistribated proceeds; "FE
¢ Income referrsd to in sub-regulation (2} and (3)
of regulation 39; and
d Imerest refemed fo in sub-reguiation (43 ef
regelation 39,
13, | Remuneration of Liquidstor (Rs.) [ 1.00,000/-
2. Detsils of the corporate parson;
§. No. | Particalars Description
(i (2) (3]
| Year of Incarparation 2021
2 bject n brlef The Compeny was establizhad to
provide vond-toeend business process
| outsowrcing ard Il-enabled services
including  dars,  wodce, video
processiag, call centre dperatiars,
technical SUppOrt, softwa
develapment, vonsultancy, analytics,
ERP, Payroll and ocher back-oftice
solulsws zeross industries globally,
3 Paid up Share Capltal / Capltal (Amouat in Rs.) 1,£0.060.00/
4 Assily s an Liguidstion Commenvement date | 14,99,598,00-
(Amount in Rs.)
3o | Debtpayable as on Liguidation Commencoment date | 14,24.280.00v
(Amaunt in Rs.) (all peovisioas mide for liguidation

cost)

6 Nes-wonly of the Corporate Person (Amount in R.) | 7.53.18.000
1. Ressons foe inttuting voluntary liguidation, in arief Nog-avallability of futher business
arespacts, 1t s not finencially visbie
to carry on the business activitics,

-4

Poge | 2
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Harder Singh
B Com, FCS, LLB, IP
Registerid Valuzr

1P IBBUTPAON2IP-NOOET720107 1510449
RY Registration No, - IBBVRVAMZOINT11154

101, Plot Ne. 6, ESC, Varthman
New Rajdhani Enclave, Delhi-110092
HAAD, Radbey Pari. Dethi-110051,
M: 09810231425

PAN: ALTPSI527)

Enail: sizgh 70l rduy sl com

Jus ity e et D) coum

3. Dwialls of realisufion durmg Volunsary Liguidation: Process:

S No, Particulars Amount (Rs)
(n {2 (3
] Sale of Assas NA
2 | Retund from Starutory Authorities NA
1 Cash ! Bank  bkalance (w8 on liquslation 14.99.565 000,
commencement dile)
1 Reulisativer of uralledunpaid caphial coatribution NA S
5 Digtribution of unsold 3:s¢1 NA P
6 Anyother (Pleose specify) NA i
Total | 149959800
4. Deinils of disinbution to sakebalders as persection 52 or 33 of the Code
(Amount in Rs. lakh)
5. Stakeholders® Amount Amount Amount Amount Remarks
No, | wnder seetion 8 Claimed Admirred Distributed Disteibuted to
and £3{1) the  Amount
Cluimed (%)
( (2} 3 (2] 31 16} ()
I | Reclization of
Secarity Tndorest NA NA NA NA NA
[Sec. S(1)0)]
2 | Liqusdatan Cast S s
Sec. S3IX8)] 10,412,156 Pail
5| Workmen's ues
[Sec. 5B NA NA NA NA NA
4 | Dbty of Seowred
Creditors [Ses, NA NA NA NA NA
S3(140Xi)) -
5| Wages ard
Unped Does to . ¢
Emplovess  [Sez, NA NA NA NA NA
53{1)(c)]
6| Debts af |
Linsecured
Financial NA NA NA NA NA
Crediters [Se.
5301)(d)) ;
PSR
[y )
4% "
\ Page |3
; &
DI,
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Hardev Singh 101, Plet No. 6, LSC, Yurdhman R2491.

B Com., FCS, LLB, [P New Rajihani BEnchave, Delfi-110092
Registered Valuce HAN, Radhey Prrel, Delhid-110051,
1P IRBIAP A-D02/1P-NOOT 77200 7-1610449 Vi 09810231428
RY Registration No. - IBBURV062019/01174 PAN: ALTPS1027)
Emalty <hog b 19700 des o gl engo
aeh ey eod i e il
BE) Gavernmem Paes
¢ Amount Unpaid
frllowing , : 5
= &m:m o | ES 8.859/- 8450/ 1 00y- *aid
Security  Interes)
[Seeadiliey| i
8 | Any remaining
Debts anc Daes 448,280/ 448 280N 448,280y [LLUS Paid
{Sec. S350 |
9| Preletence s S
Sharcholders fSec. NA NA NA NA NA [0} g’
L S3e -
10 | Fquity
Sharcholders NA NA NA NA NA
| [SeeS3Cigl) o f
Toral 457,139~ | 457139~ 14,04 S0/ - -

Y there ane sud=categaries in a Gulepory. plese mid raws for ssch subcegory,

5. The Valuntary Liquidation Process has beer conducted us pec the stipulated timeline:

S, fé«ﬂoo! Description of Task Norm VCompliance Actual
No. [Regulation (Number of Duate Tincline
Davs) ‘Number of
Sy
1)) ) - (3} {4 (5} 16)
1 |Secion S%3)(a), | Declarsion fam  majority of | T-28 15102025, 10
Reguiation 3(1) | direciers | parters  regarding
(a) sislvency of compustle persan and
It not being Hyuidsted 1o delraud
any person.
2 |Section 29|(3%c)| Passing of resolution’ speciol T=0 15102025, T=0
& (5 rzsolution by members! pariners
' Regulation about  commencemen  of

|3(1Xchand 361) | voluntary liguidation process and

} sppaintment  of  insolvency
professioanl as liguidator.
3 |Proviso lo Approval of credilors T+ - -
Scetion S83)(e), | rereszaling two thind in vidue of
Regulation debe, i the corporate parson pwes
HHed tny dehe, of the resolirion oassed
undsr  sechion  59(3¥¢) ar
regulation 31 )e).
1 |Regulation 52) |Indimation by Insalvency THle——=ll 16102029 T+
Professionsl  reganding  his .;;’Li’di"\-s"@f l

Poge 4
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Hardey Singh
B Com., FCS.LLB, 1P
Registercd Valuer

11 IBBEIPAODYIP-NOOLTZ201 T 18710449
RV Registration Ne. - IBBVRVAIGZNN 11174

www.taxguru.in

101, Plot No. 6, LSC, Yardhman

290

New Rujdhund Encksve, Delhi-110092

11-00, Radbey Pori, Delhi-11005],
M: 19810331425
PAN: AUTPSLGZT)

Eamatls singl 100G edey drpessail.cnis

st Tk i s

S ‘jS«!iun-‘ Description of Tusk Norm Compliance ctual
No. Regmlation (Number  of |Date Timeline
Days) Number of
IS — ¥$)
i ) ) 4 15) (o)
appoinument &5 Licuiditor, to the
: Hoand,
L& | Regulation 14 | Public Annourceenct i Form A TS 19.10.2025, Tid
() by the Liguidstor, =
| 6 |Section ¥X4), | Norfication o Registrar of | TH7 o 114 [18B14102024  TH
Reg. 3(2) Companies und Roerd abont the
resulution paessed umler seclion Farm MGT-14 <
FA330e) and regulatson 301 Ke) or 10112025
aubsequent npproval of creditors 1+26
lwercto, as the case may b by
| COTPOrEte [Rr500,
T |Ssction  38(1), Submission of clating by | T+ 14.11.2025 T30
Regulation 14 (2) stakeholders.
B [Section 38(5) | Withdmwal!  moedification  of [-44 NA
cluim by stakehiiders.
9 | Regulsion X171 | Submissian of preliminary repoc T-43 29012025 T248
W the cocporate peseh by e
Liguideter.
10 | Regulation 29(1)| Ver:ficaton f claims by the T+l NA NA
Liguidator.
I [Seetion 20(2) | lorimntion  wbout  devizson of I'thl NA NA
voosplance rejecting of claim
the stakeholdees by the
! Liquidator,
12 [Regulntion 3(2) Preparation  of list of | THeses 29.11.2025 THS
slikehinklers by the Liquidatar. \
13 |Section 42 Appedd by creditar against the | T8 RA |1 =
1 covlsion of the Liguidatos.
14 | Regulztion 3500 Distribution of the peoceeds e Date ol 12.03.2026 T8l
sinkehalders by the Ligwidator. | realizationt 30
15 | Regulation Depasit of amwaunt of urs nimed Prior o NA -
392y divedends  and  undistihuted | submission
peveeeds [n Corporate Volumary of
Lyjuidatinn Account  ky the | application
Lxuidator, urrler
subsection
Mol
1 | section 59

IB-172/PB/2026
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Haridey Singh T, Plol Mo b, LSO, Yardhmin Hzlﬁlqzu.

B Com., FCS, LLB, 1P Mew Rajdbani Enclave, Delbi-110092
Hegistered Valuer H-1ik, Hadey Pard, Delli-110051,
1P T B A-TP-M00 T 20 ET- 18 10440 M (RS ISR425
RY Registration Mo - IRBYRYAM20I2/0 1174 PAN: AUTPESI02T]
Emaik +1: 1L A LT R ER ST R

sty handlion o el i ]

5 |Sectien [ Description of Task Marm Complinnce
N, | Hegulution (Number  of (ate
Dhays)
i) 4] r {3) {4) (5) !
I | Regulation Submission of Final Reporttothe | THR0*270 25032026 T+l
I8(Z) Board and  Registrar  of
Companies by the Ligwidetor.
17 |Section 397 Submission of Final Hepor, | T+#%270 0204, 2026 TH78 i
Fepulatson 3831 along with the application for - ”E
| clissolution, 1o Ad, B
IR | Regulatien 37001 Completon of Volumary THR*2T0 23.03.20246 T+i58 ‘
Liguidntion Process. M 1 -
19 |Repudation 3702)| Meeting of Contribuicries and T=365 27.01.2026 | 14 days after
presentntion of Annual  Stafus completion o}
Repoi. | 90 day=

T=Liquidation Commencement Daie *Applicable where approval of creditors was ol required under section
SOETHE) or replation 301 e

fi. The following nre devintions non-compliances with the provisions of the [nsalvency and Bankrupiey Cade, 2016,
regesi Intiores made, of circulars i=sed thereunder (1 any devigtion! non- complisnees were observed, please siare
the dedalils and reasons for the some )

I8, No. | Devintion / Nou- Bection of the Codel Repulntion  [Heasans Whether
complinnee observed Mo Circular Mo, rectilied or nat
] 2) 3) i) (5
1 MA MNA ‘ MA MA

7. The details of application(s} filed / pending in respect of avoidance of transctions.

|'S. Nik Type of Transaciion Date of | Drate of Order | Bricf  of
Filing with | of the | the Order
Adjudicating | Adjudicating
‘ Auiluerity Autharity
i (23 33 {#) (%)
I _li[q[eignl'igljfﬂingi_un; undg_ﬁ_e!:l.i_u_n_d.fl A MA WA
| 2| Undervalued ransactions under section 43 | T T
3 Extortionate credit transaciions under section 56 i B8 MA HA
4 Frawdulent transactions under section &6 A HA N
B IMhe process has sk moes thie 900 270 dirvs, ws the case may be, far con _‘-"T'ﬂ""'- state reéasons theseof.,

Pape | 6
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L] r |
Finrdev Singh 101, P M, 6, LSC, Yardhman Rﬁh@]ﬁl.

B Com., FOS, LLEB, 1P Miw Rajidluni Enlave, Dedli-110092
Heglstered Valiir H-10, Hadliey 1"uit, Delli-] 10050,

11 TRBEIFA-DUZAR-NOOI TT2007- R4 M 09RI0330425

RV Reghtration No. - IRBERVA200HT1174 PAN: AUTPS1027J

Emaft: il 17 mnnnley i e eibemm

Thie process has ke more than 90 days, bt less thian 270 days, beemse the Company has secelved on fnspoectin
notice from the E51 and PF Department. Afler sertinizing the decuments submitted with reply, the departinen
has paszed the order vide dated 04.02.2026 and raised the demand of Rs. 8859 of previous pertod defaults,

%, All undischarged masers pending, If any, befose any Court or Trilusal relating 1o corporite person luve been
reported 1o AA, along with the details of provision made 1o sulliciently meet the obligations snsing from siich
pending litigations. Not Applicabie

|1, The records referred o in regulations § and 10 shall be preserved as mandazed under regularion 41,

|1, Any ather infoemation which the Liguidator sy like o submit, NA

WIE coey

12. |, Hardey Singh, heveby certify that the coments of 1iis certifieate are wue and correct 1o the best of my knowledge
and belief, and pothing material has loen concialed there Mo,

Hardey Singh
{Ligmidator for Centerplece Business Solutions
Privite Lindted { Under Yioluatary Ligaidatb))
[EBLIPA-QOL/TE-N00177/2007- 18/ 10442
1, Plat Mo-6, LSC, Vardliman Rajadbanl Plaza,
Drage: 02,04, 2026 New Rajadbani Enclave, New Dellid-1100%92,
Place: Delhi i, Doy podiifiallcom

IB-172/PB/2026
Page 25 of 41



www.taxguru.in

24. The e-form GNL-2 filed with the Registrar of Companies in respect of the

Final Report is extracted below:

| Form No. GNL-2 Form lngisge
Forrs lor sustevsssion of doc wan the Regl @& Eogish " wind
[Pumusnt 1o e 1ule 12{2) of the Companies
(Regharatinn OMices and Fees) Rufes 2018)
Nefor inudraction AR for Jiing the form
AV felds 7 & * ore datory
Company informatinon
1(a} *Corparatedentity dumbes (C) |L74995D12023F TCI79653

(k) *Naera of 1ha company ;‘cnmvma FLUMSLS SOUUTIONS FIEVATE UANTES

(<) *Adaress of the registered office of the commany

|
J
.19 Ground Floor Lajpat Nagar 8l Lapat I
]

Ragar, A HEW DELHI,DainG Inda 130024
() *Email 10 of the compary [""'m-:ﬂntu.mm
| Purposs of fling the form
2 (al "Please ndicate the document being fied
T Prospecns 1 Reg Mharting Prospectus

Crcylar or Circuler in the form of Advertisement

nvtng Depoats in DPT1
T form 149 of the Compornes (Toun) Rules, 1959
" Formm 133 of the Comparnies {Court) Rules, 1359
" Form 156 of the Compories (Cours) Rules, 1935
C term 153 of the Compamies |Cowrt) Rules, 1352

cC Privte placwmmerd ofler lutter o Rixced of 4
private placemert offer T b bedt by the company

(" Far 152 of the Companies |Court] Rudes, 1559
" Foe 154 of the Companies. |Court] Rudes, 1559
£~ Forrn 157 of the Campanies [Cowr) Rudes, 1359
¢ Form 155 of the Companies |Court) Bues, 1959

® Final Reporr on Compleion of Squaation process by Liquidator - Affadgveit under Section 55 of the insaivercy and
[ Otrmrs Basdiruptey Code. 2016

{b] 11 cthars, then sootity [ |

Adve tispwent Ireiting Owponits
3 (alExpaciad date of Issue of Advrctinmment{DO/MINIYYYY] ll"

4b] Expected openiog Sate of Acceptancs of Dagos ks (DOMSIMAYYYY) I J

jC) Espected date of cxpiry Of vaikity of aduertsement of circdae |DOYMISYYYY) L

Reforonces
ARt under which the Socyment i3 Deing Hed

{Companies Act, J01 3/ Campunies Act, 1958/ \ssotesncy and Bankruptcy
iCode, 2026]

) Sectionds| of the Covganies AL 2013 or the Carenies AL 19598 ot Faohmncy and Rankrupery Code 201 humdes miich the
ocument Is being fled

1115 (5} of the Ci s ACT, 2O13 under wlich the document i being fited [ l

ll'uohcncv end Sankrugecy Cods, 2016

0] S=ctionls! of the Companies Act, 1366 undes which the Sooument is Being Nied I I

(i) Sacvonis] of the nsctvency and Sanknoecy Code, 2016 under which the ["‘* @
docunent is Seing fid macs I

Specal Resolution and Other Details

IB-172/PB/2026
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243

S 1a) Service reguest number 0f Form MGT-14 [
b) Date of pas=ng spenal |52 or ordnary resolimion [GA} D0/ MAYYTY) [_—* J

16 13} *Date ol sveat (ODMMFYYY] [zz,wmo i

{bjDate of declaration by ma ety of deecton [ |
Attmchemants

|} Copy of prospectus '

|l Copy of red Mwrring peaspectus

|c) Cecular or Grodar e tha Soem of Adverlissrwnt Fwteg Deposits = DPT-1

(4} Private placement offer ietter or record of peivate placammnt aifer letter ta be
hopn By Lhe Lompany
fe) Farm 138 of the Compirtns (Court) Ruey, 1055

) ferm 152 of the Companies |Cowt) Rules, 1958

) Form 152 uf the Companies (Court| Fdes, 1559

{h] Form 154 of the Companies (Courth Rules, 3053

Form 156 of the Companies (Court) Rutes, 1955

| Form 157 of the Compardes (Court) Ruley, 1959

Form 158 of the Companies {Court] Rules, 1958

Foem 159 of the Companies [Court] Rdes 1959

’—r_—[—.ﬂr——l—l—p—-ﬂ——-!

Ary other relevant document I

|
|
s Risort on Comprtion of liauidation srocess by Liquidster [Fmat report_comerpioce 21052026080 |
|
|

(0) Audited financis statements and record of Susinss aperationy of the company [
The previous twa yvears or for the period since (s Incorparation, whitheue s
P

) A TEpOIT of thet il ation af the sysets of the company, If 30y, prapars try » I
stered Valuer L

15) Adfidlaait under section 59 of the wasokamey and Rankruptey Code, 2016 L ]

ir} Omional artachmentiy] - if woy [ l
Verdication -

Te the best of sy knowledge and bedal, the ifarmation ghven In this form and its attectements 15 tomett oo comel ete.

| have been aunorsed Ly the board of drectors’ resclution dated i 1 (DO/NIMYY) Lo sign and

Suterit thiy foem,

To be digitally signud by
Particufars of the person signing and submeting the Sorm

Tog vy

Wi
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244

Name [u.dev sogh J’
Capacky fisidarcr |
Director oF matager of secretary ofr CEQYCFD ur

IRP/22 (Ui dacor of 1he company

Desianaion [trPrePtiguazon ]

(fvrectonMonager/Company Secretony/ CEOVCRORP/RE/ Ligaidator/ Orhers)
Orector identificotion numder of the director or membersho [

numbser of the sotretary or DIN/PAN of the IWTPSIWTJ J
Manager/CE0/CFO/E7RP UQuidatoe

Verification

To the hest of mwlour knowiedge and belet, the ifarmation given In thi foom and (15 altactesants i comrect sed complete, | sy
We are duly Suthorised 10 Vign and sutest this foarm.

To be digitaly signed by

Uguwator of the Company

FNote: Attention i drawn o srovision of section 448 and 449 wiich provide for punishment for false statessant and punivhment

fow Talse evidence rospectively,

Yor affice sae onby:

aForm Service request number (SHN| |M2TBA27R ]

eForm filing date (DD/MMYYYY)  epmp— ]
i

This eForm 5 herody registored

Digltal signature of the authortring officer

DOate of sigring (DD/MALYYYY) i
E |
[+ ]
This eForm has Been taken on file meintained by the reghtrar of companies theough electronic seede snd based o statemant of
CorTeiness by the campany,
TE cor
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25. This Tribunal, vide order dated 20.04.2026, issued notice to the RoC.
The Liquidator served the notice on the Registrar of Companies, Delhi-I
by hand, speed post and e-mail on 04.05.2026. Status Report on behalf
of the RoC was filed on 27.05.2026 in compliance with the order dated
20.04.2026. The relevant portion of the Status Report is extracted below,

stating that:

STATUS REPORT ON BEHALF OF REGISTRAR OF COMPANIFES TO
THE PETITION FILED U/S 59 OF INSOLVENCY & BANKRUPTCY
CODE_IN COMPLIANCE _OF DIRECTION OF HON'BLE NCLT

ORDER DATED 20.04.2026,

MOST RESPECITFULLY SHOWETH AS UNDFER:

That the present report is being filed in compliance with the last order of Hon'ble
NCL'T order dated 20/04/2026 on behallof Registrar of Companies, Nelhi, and

the same are 83 follows:

That as per available records on MCA 21 Portal, the petitioner company,
CENTERPIECE BUSINTSS SOLLTIONS PRIVATE LIMITLED having CIN
No, U74999D1L.2021FIC379653 was incorporated on 06/04/2021 under the
provisions of Companies Act, 2013 Registered office of the company. as pee
available records. was ul E-19 Ground Floor Lajpat Nagar-111, T.ajpat Nagar,
NA, New Delhi. 110024, India. The Authorized Capital of the company was
Rs.1.00,000 and Paid-up Capital was Rs.1,00,000, Copy of Master Data of

company is enclosed herewith and unnexed as Annexure-A:

That as per available records on MCA 21 portal last Directors/Company

Secretary of the Company were as [ollows:

e Mr. SUSHANT KUMAR, Flat No, 152, Tower-E, Gulshan [kebana,
Sector-143, Noida, Gautam Buddha Nagar, Noida, Noids, Gautam
Buddha Nagar. 201301, India.
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® Mr. ROHIT SHRIVASTAVA, Flat No.B-1203, Heritage One, Sector - 2.
Gurgaon, 122002, India,

* Mr. GAURI SHANKAR, House No.1/7150 3rd Floor Street No.4, Shivaji
Park Post Office Wali Gali, Shahdara, East Delhi, 110032, India

That as per available records, the last Balance Sheet and Annual Return were
filed by the company for the financial vear 2024-25 in e-form MGT-7 vide SRN
ABB067419 dated 13/10/2025 and AOC-4 vide SRN ABS8010480 dated
13/10/20235 respectively.

1. Further, as per records on MCA portal, the following E-forms have been
filed by the petitioner company regarding Voluntary Liquidation and same
has been taken on record at this office:

a) Copies of e-form MGT-14 vide SRN ABS759302 dated 04/12/2025
respect of Special Resolution dated 15/10/2025 passed by the
shareholder for Voluntary liquidation of the Company under
Insolvency and Bankruptcy Code, 2016, Annexure-B.

b) Copies of e-form MGT-14 vide SRN AB9558675 dated
ABOSSB6TS in respect of Declaration of solvency dated
IS/10/2025 Annexure-B.

c) Copy of e-from GNL-2 vide SRN AC2784278 dated 17/04/2026 in
respect to submit final report dated 23/03/2026 under Regulation
No38 of IBBI {voluntary Liquidation Process) Regulation, 2017

Annexure-C.

2. Further as per data received from various cells in this office, ne inguiry /
inspection / complzint /legal action has been shown pending against the subject
Company. That this office has compiled the above factual report based on the
records maintained & documents filed by the concerned Company on MCAZ21L
portal.

a2 The present status report about the company based on information/record
as available on MCAZ21 portal is being filed by this office in compliance with
Hon’ble NCLT order dated 20/04/2026.

Thus, it is humbly submitted that the Hon'ble Tribunal may pass such an order

as it deem fit as per the merits of the case.
2Z5™
Ld. Counsel for the RoC has appeared before this Adjudicating Authority
from time to time and, in the course of the hearing held on 22.09.2026,

submitted that the RoC has no further observations.
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Further, this Adjudicating Authority, vide order dated 09.06.2026,
directed the Liquidator to prepare the gist of the matter as per the

checklist provided in the order and directed him to file an affidavit
providing (a) a declaration from the Director in compliance with
Regulation 3(1)(a)(iij and Regulation 3(1)(b)(iii of the Voluntary
Liquidation Process Regulations, (b) a copy of the Income Tax Return
filed for the period from 01.04.2025 till the commencement of
liquidation, and (c) copies of the Income Tax Returns filed for the
subsequent period. In compliance thereof, the Liquidator has filed the

gist of the matter as per the checklist, which is as follows:

Annexure-C
GIST OF THE MATTER

S. No. | Compliance (Yes/No) Page reference of
Ll)‘ 2) 3) | Petition (4)
1. (Sec. 59(3Wa) read with Yes 15/10/2025 ]
! Regulation 3{(4) Annexure F
Declaration by way of an (Page No 78-81)
Affidavit from majority of |
the Directors to be filed.
= (Sec. S9(3XbNi)) Audited Yes Annexure ¥
‘ Financial Statements and {Page No 82-125)
record of business
operations for the previoas
two years to be filed.
3—'7(*81:? Sb(if)(b)(f)) Valuation | No Not required as
Report to be filed. there were only
cash and cash
- equivalents. |
4. (Sec. S93)c)(i)) T Yes 15/10/2025 |
< | Special Resolution requiring Annexure H
the Company w be (Page No 126-
liquidated woluntarily and 127)
appointing an insolvency
professional within 4 wecks |
from the Declaration made ,
under Section S9(3)a). |
s. (Proviso 1o Sec. 59(3)<)) No There were no|
' Approval of Resolution creditors at the
passed under Section time of LCD
S9(3)(c) by creditors (2/3rd
i value) if any, within 7

IB-172/PB/2026
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days from the date of
Resolution.

6. |(Sec.59(4)) IBBI: Yes |IBBI: 24/10/2025
Intimation to RoC & IBBI Annexure M
within 7 days from the date | ROC:No |(Page No 150-
of the Resolution under |Due | 151)
59(3)(c) or after approval of | technical
the creditors errors  on | ROC: 10/11/2025

MCA Annexure N
website the | (Page No 154
foym MGT- | 161)

14  could

not be filed

within the

7. (Regulation 14) Yes 19/10/2025
Proof of Public Annexure K
Announcement made in (Page No 140-
‘Form - A" within S days | 141)
from the date of
appointment

8. | (Regulation9) Yes | 2071172025
Y‘Preliminary Report’ along Annexure P
with proof of submission of (Page No 163-
the same to the Company | 166)
within 45 days from the
LCD

9, {Regulation 30) Yes 29/11/2025
List of Stakeholders in case Annexure P
'ofclaimsunderChapterVof (Page No 167-
the Regulations 168)

10. | (Regulation 34) Yes | 10/12/2025
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Opening of Bank Account in
the name of
the Company followed by
the words “in liquidation® in
a Scheduled Bank

1I. | Proof of Closure of the Yes 18/03/2026
above Bank Account and Annexure V
any other account in the (Page No 206-
name of the Company 212)

12. | (Regulation 35) Yes Annexure V
Proof of distribution within (Page No 208-
six months from the receipt 209)
of realization

13, | (Regulation 38) Yes | 23/03/2026

‘Final Report’ along with Annexure W
proof of (Page No 213-
submission of the same to 241)
RoC & [BBI

14. | (Regulation 37) | No Due to the
Completion of liquidation inspection being
process within 90 days from undertaken by the
LCD Provident  Fund

Department  the

liquidation  was
not completed
within the period
of 90 days from
LCD.

Liquidation was
completed on
23/03/2026
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Annexure W
(Page No 213-
241)
15. | (Regulation 37) Yes 23/01/2026
Status Report prepared (if Annexure R
any) (Page No 171
184)
16. REALISATION:
SL No. | Particulars Amount (Rs)
M @ @
[ 3 1. Sale of Assets 0/-
2. Refund from Statutory Authorities 0/-
3. | Cash/Bank balance 14,99,598/-
4. | Realization of uncalled/unpaid capital 0/-
contribution
5. LDistribution of unsold asset 0/~
6. Any other (Please specify) 0/~
Total 14,99 598/~
< 17. DISTRIBUTION:
SI. | Stakeholders* | Amount | Amount | Amount Amount | Rem
No. | under Section | Claimed | Admitted | Distributed | Distribu | arks
52 and 53 ted
(1) to the
Amount
Claime
d (%)
RE) @) @ ®) ® ™
I. | Realization | 0/- 0/ | O/ O/~ jNA
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of Security
Interest
2. | Liquidation | (/- 0/- 10,42,459%- | 0/ NA
Cost [Sec.
S3(1)(a))

3. | Workmen's | 0/- /- - 0/~ NA
Dues [Sec.
S3(1)(b)(D)]
4. | Debts of 0/~ - - 0/- NA
Secured
Creditors
] (Sec.
S3(1(b)Gi)
5. | Wages and 0/« 0/- 0/ 0/~ NA
Unpaid Dues
to Employees
[See 53(1)(c))
6. |Debtsof 0/ 0/- /- 0/ NA
Unsecured

- Financial
Creditors
[Sec. 53(1)(d)]
7. | Government |8859/- 8,859/- 8,859/- 100 Paid
Dues +

Amount
Unpaid
following

Enforcement
of Security

Interest
[Sec.53(1)(e)] ]
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14
8 Amy *ltasggmi 4,48,280/- | 100 [Paid |
remaining |
Debts and
Dues [Sec. ‘
S3(14N] ‘
9. | Preference 0/- " or- Toi- | O/- NA |
Shareholders ‘ ]
[Sec. 53(1)(g)]
T lEmy oot (o
Shareholders ’
E 41_&&53(1)@” ‘
Total  4,57,139/- | 457,139/~ 14,99,598/- Paid _}

(Liquidator appointed for the Company)
101, Plot No.-6, LLSC, Vardhman Rajdhani
Plaza, New Rajdhani Enclave, Delhi-110092.
sin ardevi@rediffmail.com

+91 9810331425

Further, the Liquidator has filed a compliance affidavit dated 04.08.2026
annexing the synopsis, the declaration of the Director in compliance with
Regulation 3(1)(a)(iii) and Regulation 3(1)(b)(iii) (together with the audited
financial statements), and the demand notice and challan of the Income
Tax Department. It was stated therein that the Income Tax Returns could
not be filed for the period from 01.04.2025 till the commencement of
liquidation and for the subsequent period as the Income Tax Portal did
not, at that time, provide the utility for filing returns for the financial
year 2025-26. It was further stated that a demand of Rs. 2,36,270/-
raised by the Income Tax Department on 18.07.2026 for the financial
year 2024-25 had been paid by the Company under liquidation on
31.07.2026. The demand notice and the challan are extracted below:
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28. Thereafter, the Liquidator filed a supplementary affidavit dated
16.09.2026, stating that the requisite utility having become available,
the Income Tax Return for the financial year 2025-26 has been duly filed,
and a copy of the acknowledgement was placed on record. The same is

extracted below:

Annexure C
Acknowledgement Number:310770191030926 Date of filing : 03-5ep-2026
INDIAN INCOME TAX RETURN ACKNOWLEDGEMENT Assessmant
IWhere Uie deta of U Return of Incomz in Fonm ITR.LISAHA)L TR-2, ITR.2, [TR-4ISUGAM), ITR.E ITR6, ITR.7 Year
Mol are wirilnad]
(M rrsom omp Ride 12 of tow Inenme-ting U deg, 1962) 20262 ¢
PAN ANCCABHZT
Naive CENTERPIECE EUSINESS SOLUTICNS FRIVATE LIMITED
Address (=13, GROUND FLOOR , LAPAT NAGAR=T . NCW DELHLSOUTH TELHT , O5-Telv, 91-IN014, 110024
Sramie i compary Foemn Mamhae s
Fled ws 13311 On e befcre dut date ¢ Fling Ainewkdgement Number 3107701910309z¢
Current Yoo busness loss, ¥ any 1 249,558
M Total ircome n 0
Qs
a Beck Areht undee NAT, whire agplcable P 0
»
r! Acfusted Torad Incomz unday ANT, where appd cable 3 )
g el Lax gy ek v 4 0
E Mteres o Fed Pryace s 0
L3
! Tolal oaw, Interest and Fee payshie 4 o
E Tunwt Pait J <]
(#) Tax Payab ¢ /el Retunaabie 1247) £ 0
g Actrecnd Intnme ax e sactien 1150 < o
:.: Adcitional Tax payad e W5 11570 10 0
v
§  Interest paystle o's 115TE p) [
i Adcihonal 1ax are inieresl payabie 1M 0
Tax and ‘nterest pyd 13 0
(+ Tan Payah e =) Returcabile (12-13) " °
Tris retum s oeen digtally sigred by SRR SHANKAR MALPANI I= e apoty of
Dirccror mvirg BAN AXJMIGER from IP 2coress 125.22.237.50 on 03
Sepe2026 15:17:19 o KEW DELHI (Mace] DSC SINo & Izsuer 9333557 & 25912 19N

Mudird Sub CA for Class 3 Indeidaal 2022, 00« Certitving Authaily OweMudhra Umited C=IY

Sontem Gerwraled I

s |

AAJCCIOB2E06310770191030926dbSeddb2a3bIF712EO4A03BE IR SIICLEI0EsadD

BoodelR Code

DO NOT SEND THIS ACKNOWLEDGEMENT TO CPC, BENGALURY
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